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ORDER

This. application wasg, Filed by the applicant with the
grievance that he was plaaad under suspension but no chérge
memo was, iasued against’ him till the .date of filing of the
applicatim. In the appl!cation the applicant had prayed
for revocation of the order of‘ suspens ion and also for issuance
bf the charge shset. v

2. ‘When the admission hea,rin‘g" of the mattOri'was taken up
todays Mrs.Kanika Banerjee and Mrs.Uma Sanyels ld.counsel
for both ths panbi&amﬁb‘mi_ttéd that the order of suspension
hag since been revoked and a charge memo issued in this case,

3. kh view of this developments this application has becoms
infructuocus.

4, The application is accordingly dismissed. NoO order is
made as to coste.
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